IN THE NATIONAL COMPANY LAW TRIBUNAL, NEW DELHI
COURT-V

Item No.-205
IB-2015/ND/2019
IN THE MATTER OF:
M/s SKG Pneumatics Inc ....Applicant
Vs
Aparajita Engicon ....Respondent

SECTION
Under Section—9 of IBC, 2016
Order delivered on 27.01.2020

CORAM:
SHRI ABNI RANJAN KUMAR SINHA
HON’BLE MEMBER (JUDICIAL)

SHRI K.K. VOHRA,
HON’BLE MEMBER (TECHNICAL)

PRESENT:
For the Applicant : Adv. Karan Kohli for IRP
For the Respondent :

CA-544/2020:-

Pursuant to the earlier order dated 21.01.2020, IRP has filed an affidavit
stating the facts that in response to the publication, no claim has been
received, even till today no claim has been received and neither CoC has been

constituted as yet.

Heard the Ld. Counsel IRP and perused the averments made in the
application, ,gince, neither claim has been received nor the CoC has been

constituted and the present application has filed by the IRP in terms of



settlement arrived between the parties; ﬁ'lerefore, in view of Section 12(A) of
the IBCread with Regulation 30(A) of the IBBI (Insolvency Resolution Process
for Corporate Persons) Regulations, 2016, we hereby permit the IRP to

withdraw the same. Accordingly, the main application stands dismissed as

withdrawn.
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